@@kutchehry Company: Sol Infotech Pvt. Ltd.

Website: www.courtkutchehry.com
Printed For:
Date: 15/12/2025

(2023) 11 GUJ CK 0045
Gujarat High Court
Case No: R/Special Criminal Application (Parole Leave) No. 15331 Of 2023

Shabirbhai Ramzanbhai Ajmeri

Through Ajmeri Firozabanu APPELLANT
Sabirbhai

Vs
State Of Gujarat RESPONDENT

Date of Decision: Nov. 21, 2023
Hon'ble Judges: Vimal K. Vyas, ]
Bench: Single Bench
Advocate: H.K. Patel

Final Decision: Allowed

Judgement

Vimal K. Vyas, |

1. Rule returnable forthwith. The learned APP waives service of notice of rule for and
on behalf of the respondent-State.

2. The present application has been filed by the applicant through his wife seeking
parole leave for 30 days on the ground of marriage of his nephew.

An invitation card is also appended alongwith the application.

3. In the facts and circumstances of the case and considering the grounds urged in
this application, the application is allowed. The applicant is ordered

to be released on parole for a period of 01 week from the date of his actual release,
on the applicant executing a personal bond of Rs.15,000=00

(Rupees Fifteen Thousand) to the satisfaction of the jail authority, on usual terms
and conditions.

4. The applicant shall surrender before the jail authority on or before the expiry of
the period of parole, without fail.



5. Rule made absolute to the aforesaid extent. Direct service is permitted.

6. The registry is directed to communicate this order to the Jail Superintendent
forthwith.

7. A copy of this order shall also be supplied to the learned APP for taking necessary
action.



	(2023) 11 GUJ CK 0045
	Gujarat High Court
	Judgement


